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Present 	Sh, M..K..Bhardwa,, oroxv for Sh.. 
A..K..Bhardwa.i. for the aDølicants in MA 
(original resDondents). 
None for the resandent in MA (oriinal 
aolicant) 

Heard the oroxv counsel for the aiDolicants in 

MA. 

It is seen that the order of this Tribunal 

was passed in OA 556/2003 on 12-3-2003 givino 

tie resoondents to months time from the date of 

receiot of that order to comply with the said order. 

It is, however, observed that over four months have 

oassed and the order of the Tribunal is yet to be 

complied with by the respondents. 

Proxy counsel for the aoolicants in MA hasp  

however, submitted that as about four channels/units 

of the resoondents are involved in the matter of 

'ol.iance of the order of this Tribunal it has taken 

considerable time on the part of the resoondents to 

ve taken necessary steos to imDlement the orders of 

this Tribunal. 	The exerise on the part of the 
\J7Oajc) 

resoondentsj for comoletin6 the imolementationy of the 

orders is still incomoleteJt1'hat bein9 the case, 

Counsel for the aolicants in MA has 

submitted that the respandents orayer for allowin'o 

them another four months time to imolement the orders 

of the Tribunal in the said OA may be allowed, 



.5. I have considered the brayer of the 

aDDlicants in MA and 
I' 
considering the fact that a1reac::y 

over four months have elaosed since the Deriod of two 

months 	which was given to the resDondents to comoly 

with the orders,tI-ie resod'ndents are hereby given only 

two months' time from the date of recelot of a. cooy of 

this order to cornolv with the orders as given in OA 

556/2003.. 

4 
As the matter has already been very badly 

delayed by the original r.esoondents, the need to serve 

Al  jptice on the 0000site oartv (aoolicant in OA) is . 

being disoensed with. 

I 

With these observations, MA stands disoosed 
I- 

of.. 
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ADMINISTRATIVE MEMBER 
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